FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GUJARAT HY - SPIN LIMITED (CIN: L17110GJ2011PLC063898)

E RELEVANT PARTICULARS ___—
1. Name of Corporate Debtor | GUIARAT HY - SPIN LIMITED - J
2 Date of incorporation of corporate debtor (@i February, 2011 ]
3. Authority under which corporate debtor is | Registrar of Companies, Ahmedabad, India ‘
| incorporated / registered under the Companies Act, 1956
4, Corporate Identity Number (CIN)/ Limited Liability L17110GJ2011PLC0O63898

Identification No. of corporate debtor
5. Address of the registered office and principal | Registered office: P. 0. BOX NO. 22,

office (if any) of corporate debtor GUNDALA ROAD, GONDAL RAJKOT GUJARAT |
i X 360311 INDIA ‘
6. Insolvency commencement date in respect of | 20" December, 2022 (Order uploaded on
1 corporate debtor NCLT website on 24" December, 2022)
y Estimated date of closure of insolvency resolution | 221 June, 2023
. process
8. Name and registration number of the insolvency | Name - Samir Ganeshbhaj Marathe
professional acting as interim resolution | Reg. No.- IBBI/IPA-001/IP-P-00830/2017-
professional 18/11415
9, Address and e-mail of the interim resolution | Reg. Add: 1% Floor, Sumati Avenue,
professional, as registered with the Board Bhairavnath Road, Opp. Rajkamal Bakery,
Maninagar, Ahmedabad 380008
Email - casgmarathe@gmail.com
10. | Address and e-mail to be used for correspondence | Address: 1**  Floor, Sumati Avenue,
with the interim resolution professional Bhairavnath Road, Opp. Rajkamal Bakery,

Maninagar, Ahmedabad 380008

Email —qujarat.hv.S_Dirl.!_tQin;._ﬂp@gmgjL_goL
11. | Last date for submission of claims 07" January, 2023

12. | Classes of creditors, if any, under clause (b) of | NOT APPLICABLE

sub-section (6A) of section 21, ascertained by the
i interim resolution professional —
‘ 13. | Names of Insolvency Professionals identified to | NOT APPLICABLE
act as Authorized Representative of creditors in a
class (Three names for each class) )
| 14. (a) Relevant Forms and (a) Web link:
www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives are
‘ available at: (b) NOT APPLICABLE

L

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Corporate Insolvency Resolution Process of the GUJARAT HY - SPIN LIMITED on 20\ December, 2022
(Order uploaded on NCLT website on 24 December, 2022).

The creditors of GUJARAT HY - SPIN LIMITED are hereby called upon to submit their claims with proof on
or before 07 January, 2023 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submit the claims with proof in person, by post or by electronic means.
4

Lapner

Samir Ganeshbhai Marathe
Interim Resolution Professional
Reg No- IBBI/IPA—OO1/IP-P—OO830/2017-18/11415

Submission of false or misleading proofs of claim shall attract penatties.

Date: 26/12/2022
Place: Ahmedabad
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Central Bank of Indiao
1941 & wTgFE fw “Fiaa” CENTRAL TO YOU SINCE 1811

REGIONAL OFFICE, LAL DARWAJA, AHMEDABAD-380 001
APPENDEX-IV [Rule-8(1]]

POSSESSION NOTICE (For immovable property)

Whereas The undersipned being the autharized officer of the Central Bank af Incia, 5 G
Highwszy . Dist Ahmedabad under the Securitzation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
Section 13(12) read with rule 3 of the Security Imterest (Erforcemsant) Rules, 2002 issued a
demand nofice dated 20011/2021 caling wpon the Bornowarforigagor Mr Surajbhai
Dhaniram Koshti and Co-BarrowerMarigagor Mrs Rekhaben Surajbhai Koshti 1o repay the
ampuni mentioned in the notice being Rs.13,82,506.00¢- (Rupeas Thirtean Lakh Eighty Two
Thausand Five Hundred S Only) with interest as merdicned in noticea, within 60 days from the
data of raceipl of the said Notice,

Tea borrawer having laded o repay the amount, nalica ks hereby given 1o the bormawer and the
public @ general tat the undersgned has taken Physical pessession of he property
descibed hereln Delow n exescise of powers conferred on him under Sub-Section (4) of
section 13 of Act read with rule 8 of the secunty interest Enforcement Rules 2002 on thes 24th
day of December of the year 2022,

The: borrower in particular and the public in general i hereby cautioned not 1o deal with the
property and any dealings with the progerty will be subject ta the charge of the Cendral Bank of
India for an amount Rs. 13,62, %06.00/- (Rupees Thirleen Lakh Eighty Two Thowsand Five
Hundred Six Only] and interesi thereon we f 20/11/2021 plues olher charges. |Amount
depaoziled atber issuing of Demand Molice Uy Section 13(2) has baen given aifact)

“The Barrawear's atbartion is inviled Lo provision of sub-saclion (8) of section 13 of tha Act,
in respect of lime available, to redeem the secured assels.”

Description of the Immovable Property

All that part and parcel of Immavable Property of Rasidanial Purposa Immovable Proparty
baaring old survay Mo 26,727 T P schema Mo 37 final plot Mo 24 sec 5 Tenament No, 50
admeasuring area of End 45-15-10 5q mirs 14,54 s5q yards of Residential schems ol
“Sarvadaya Co.Op HO Sa L &knows a5 “purshottamnagar” muncipal fanament no 0306 (1
4507 001, including togethar with undivided share af entire Band with right {0 158 commen
amenths and Facililios, wilh alactric ftling of torrend pawer cusiomar sarvica no. 455809 ying
ardl bating Al mowgs v#lage Dardrmda sim Ealuka ahmadabad city and regestratian disthact of
ahmedabad and sub distict of Almadabad's (nanal), stabs af guganal propartions undividesd
shargal land & &1 Right tilles and imderest, and ownership right camemdan Schami. On ha Morth
by :- Temament Mo 55 On il Souly by - Sociely Road, On the East by - Tenarment No 51, On
the Wast by :- Tenarment o493

Date - 24/12/2022
Place - Ahmedabad

5d/- Authorized officer
Central Bank of India

& 30w ,ﬁﬂﬂ- Sargasan Branch "Atria Businass Hub"KH-0, Gandhinagar
Bank of B. { Caljarat-162421. Ph- 079-20750GT&/3M9
g — EeEm Mail |D;-sargasiiibankofbareda.com

NOTICE TO BORROWER (UNDER SUB-SECTION (2) OF
SECTION 13 OF THE SARFAESI ACT, 2002)
T,

Mis Shivam Construction [Barrower) Proprietor- Mr. Utpal Natvargin Goswami,
Shaop Mo 112, Haveli&rcade, Sactar 11, Gandhinagar

DearMadam,

R Credit facilities with our Sargasan Branch,

'We rafer lo lelter na. dated 18.06.3017 conveying sanclion of vanaus crodif
faciities and tha larms of sanclion. Pursuant ba the abowe sanclion, you hawe evadled and
sieried wlilizing the credit facililies after providing secusity for the same, as hareinafier
stated. The presant cutstanding in various loandzradit facility accounts and the security
interests created for such llability are as under

|Security agreement with
{brigf description of
{securities [please mantion
ithe details of security
'tagr-um:nu and defails af
imartgaged properly
{including tolal area and

| pundaries)
s « Rs.13,37,871.96 | Morigage of immavable
O e aned peoperty Flat bao. CrA0d, 3nd
inberest- |Floor in Sahanand Park,
Fs.1.256,57213 !LE-uhird VrundavanBunglaw
Todal- Re. 14,63 444.08 | Mudasan, Taiks and Dislicl-
{Rupees fouriaen | Gandnnagann e namea of
lakhs sixty three | Mrs.FaigunibenltpalbhatGos
thousand four | Wami, admeasuring S0.15
hundred forly foar | Square Meter Bounded &
and nine palsa only) |East- Flat no G305, West-
plus charges | Block no O, Morn-TP road,

thareon | South-Flal ne GO
I

Wature and

Owtstanding
Type of facility

ason 1202038

Cash Credit
Hypethecatian
alc no -
A50T0E00000052

2. Inthe ktter of acknowlecomant of debt dated 12.04 2021 you have acknowiedged your liabiity to
the: Bink b the lune al Bs, 13,756,072 as on 12,01, 2021, The gulslanding stabed abve inclade furfher
dramings ard iarestup e 31.12. 2030, Oiher changes debiied (o tha acocount are Rs.MIL.

3. A% wou ane aware, vau Fene commslbed detauls in peymenl al inberes] an ahave leansisulstarding
for the quariarended Jume 2022 & Seqr 2022,

4. Corsesyuent upon the detaulis comendied by you, pour lean apcount has been dassified 23 non-
perfarming assat on MOT.20EE N accordance with the Resanm Bank of India drecives and
puidelings. In soebe of our repestad requedls and demands you Fave not reped the overdue bans
inchachng iranest fhenaon

5. Havinig regard %o your mabdity lomeet your lisbilites inrespect of the cred it faciitias duly sscuned by
warious secuniles merforned in para 1 above, and dassicalion of vour acodunl a5 & nor-perfoming
assal, we hereby give you nolice under sub-section (2) of section 13 of e Secuntization and
Reconsiruction of Frandal Assets and Enforcament af Seciueity Interes) A, 2002, and ¢l upan you
to pay in &l and dischamge vour fakiftias to the Bank aggragating Rs. 14,63,444.00 (Rupees
fourteen lakhs sixfy three thousand feur hundred forty fowr and nine paisa only) ol charges
thereicras stated in para 1 abowes, within G0 days from the dabe of this nodice. 'We futhear give yownotice
traad faibrag paymend of he above anaunt with interes] G he dale of pEymeant, we shall be free o
exgrcisa all arany of tha nghts undar sub-sacion [4) of section 13 of the sasd Act, which please nole.

. Plzase note that, interestwil continue %o acenee at the rates spacfied injpara 1 sbove for sach cradi
facikty undil paymentin ful

7. Wa invita waur atiantion to sub-saction 13 of section 13 of the said Act in berms of which you aa
Bearresd from trareferring any of the secuned aasets relermed loin para 1 abave by way of sale, lese or
cthemwise [othar than in the andinary courss of business) without oblzining aur prior aniten corsent
Ve may acd that nan-corngiance with the above provision contained in sectian 13 (13)al the sakd A
is.an ofignoe punishable under seclion 29 of the Acl,

8. 'We further invisa your atiention fo sub section (A} of sacton 13 of the said Act in temrs of which you
ey rsdeam he Saored assets, il Se amaunt of dues logelher with 8l cosls, desrges and axgpensas
incumred by tha Bank is terdared by vou, al any time before the dabe of publication of nofica for public
avetiond invitrg quolationsl terdan’ privine ireaty, Please nobs thal afer publication of te nalice as
abereer, yourright o redesm the securad assats willnol be avadakle,

Please nobe that $is demand natice = without prejudics to and shall nof be conssnied as walver of any
ciher righls o remedies which we may hig, inciading wilhowd lmilafion, the dghl o make lurther

e T P Sdl- Chief Manager & Authorised Officer,
Dabte: 12.12.2002  Place: Sargasan Bank of Baroda.

Sy MAS RURAL HOUSING & MORTGAGE

v.lnd g FINANCE LIMITED
\p‘ Marayan Chambers, 2ih Flaen, B, Palang Halel, Ashram Road
Ahmedabad 380009, Comiact : 941106500 732

O SBI STATE BANK OF INDIA |

Stressed Assels Recovery Branch (SARB), Tth Floor, Paradise Complex, Sayajiganj,
Vadodara — 390005, Phone - 0265-2225291,/92. Emall : £bi. 10059@zbi.co.in

APPENDIX-IV [SEE RULE 8 (1))
POSSESSION NOTICE (For immovable property only)

Whereas: The undersigned being the authoszed officer of the State Bank of India,
Stressed Assels Recovery Branch, Tih Floor, Paradise Complex, Sayajiguni,
Vadodara - 390005 under tha Securitization and Recanstruction of Financial Assets and
Enforcement of security Interest Act 2002 and in exercise of powers conferrad pndes
section 13 (12) read with rule 3 of the secunity interest (Enforcement) Rules, 2002 issued
a demand notice dated 15.01.2021 calling wpan the barrower Shri Vipul Narshibhai
Savani 1o repay Iha amaund mantianad in 1he demamd nabice issued under seclion 13¢2]
baing Rs 35,96, 783.88 (Rupeas Thirty-Five Lakh Rinaty-Six Thousand Seven Hundred
Eighty Three and Faiza Eighty Eight only) a5 on 15.01.2021 less: recoveries thereafter
and accrued imterest and cost ebc. withen 60 days from the date of receipt of the said
natice,
The Borrowear having Failed to repay the amaumd, natice is hereby given to barmawer, lagal
heirs (known-unknown), legal representatives (known-unknowns), guarantos and the
and the public in general that, that the undersigned has taken Physical Possession of the
properties described herein bedow in exerclze of the powers confersed on him ender
Secton 13 (4) af the Said Act raad with the Bule 8 af ha said Bules and in compliance of
order dated 04,05.2022 by Hon'ble Chief Judicial Magisirate, Vadadara in Criminal
Miscellaneous Application Mo, 39242021 undar Section 14 of tha said Act on this 25th
day ol December of the year 2022.
The Bornowers in particular and the public in general are hereby cautionad not be deal with
the properties and any dealings with tha praperty will be subject to the charge ol Sate
Bank of India, for net amount of baing Rs 35,96, 783,83 (Rupees Thirty-Five Lakh Ninety-
Six Thousand Seven Hundred Eighty Three and Paisa Eighty Eight only) as on 15072021
bess: recoveries thereafter and accrued interest and cost ete tll the date of payment and
incidental expanses, costs, charpes el
The borrower's altention is invited to the pravisions of sub - $ection (8) of section 13 of
the SARFAES! Ack, in respect of time available, to redeem the secured assets,
Description of the Immaovable Property:

&l $hat ks part and parcel of the property consisting of Registration District Vadodara,
=ub Distact Vadodara, Mouje Harnk, B.S. Ko, 209/Paiki”, TP No. 2, FP No. 39, OP No.
47, At Rat Mo, 804, B th Floor, Tower & SHUBHAM ELITE, Harnl, Vadodara,
Construction area 71.57 5q. Ms, and Undivided common Plot & Land area
admeasuring 31.87 Sg. Mirs owmed by Shri Vipul Marshibhai Savani. The said properiy
boundad as under : - EAST - Flat Mo, A/803, WEST - 30,00 mir Road, NORTH - Margin
Land then Tower-8, SOUTH - Fla1 No. 801

Date: 25/12/2022
Place: Vadodara

HAuthorised Officer,
Stale Bank of India, SARB, Vadodara

FORM A
PUBLIC ANNOUNCEMENT

[UInder Fagulatian & al the Insalveacy and Bankrepdcy Board of India
(Insahancy Resolution Process lor Conporate Persons] Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GUJARAT HY - SPIN LIMITED (CIN: LA7110GJ2011PLCOG3898)
Mame of corparata dablor GLLUARAT HY - SPIN LIMITED
Date of incorperation of corperate deteor | 017 February, 2011

Autharity under which comporabe detibor Registrar of Compsanies, Ahmedabad,
s incarporabed | registered Indiz urder the Companies Act, 1956

Lo ko | —=

\[0

Kotak Mahindra Bask KOTAK MIAHINDRA BANK LIV )
Registered Office : 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regional Office: 4th Floor, Siddhivinayak Complex, Shivranjani Cross Road, Satellite, Ahmedabad-380015

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002.

The undersigned, being the Authorized Officer of KOTAK MAHINDRA BANK LIMITED, a
banking company within the meaning of the Banking Regulation Act, 1949 having it's
Registered Office at 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai -
400051, and having Regional Office situated at: Ahmedabad (hereinafter referred to as “the
Bank / KMBL"), appointed under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, hereby issues to you the following notice :-
This notice is issued in terms of Section 13(2) of the said Act and Rule 3 Security Interest
Enforcement Rules, 2002.

\d J | 0

DU DWeE

URIN A UUN NUIVID . 0 « J
1.RAMESHBHAI BHAGWANDAS PATEL (Borrower)
2. CHIRAGBHAI RAMESHBHAI PATEL (Co-Borrower)
3. KAPILABEN RAMESHBHAI PATEL (Co-Borrower)
Above 1, 2 & 3 are at : I-301, Safal Plaza, Near Jan Seva Kendra, Opp. Balaji Residency, Nava
Naroda, Nikol Naroda Road, Ahmedabad-382350, M-7359592080.
Above 1, 2 & 3 are also at: G-8, Umiya Apartments, Part-2, Inside Kankeshwari Society, Sardar
Chowk, Krishna Nagar, Ahmedabad-382346.

AMOUNT OF OUTSTANDING AS PER DEMAND NOTICE

. DATET19.12:2022 NPADATET08.12.2022
Rs.11,28,239.57/- (Rupees Eleven Lakh Twenty Eight Thousand Two Hundred Thirty Nine and Fifty
Seven Paisa only)as on 16-12-2022 together with further interest/ penal interest and other charges.

DESCRIPTION OF THE PROPERTY NIORTGAGE
Built Up Area 93.36. Sq. Mtrs.& undivided share of the land admeasuring 20.70 Sq. Mtrs., of Non
Agricultural land admeasuring 2045.10 Sq. Mtr. Of Block No. A & B, bearing R.S No. 776/1 having total
land admeasuring 7910.83 Sq. Mtr., out of which 5865.73 Sq.Mir., & 2045.10 Sg. Mtr., lying at Sub Plot
No. 1 & 2 on Revenue Survey No. 775 + 776 Paiki as land plan and situated at Mouje: Naroda,

Registration District Ahmedabad, Taluka: Ahmedabad City-East and the same bounded as follow: East:

1. HITESH HARIVADAN SHAH (Borrower)
2. BELA HITESH SHAH (Co-Borrower)
Above 1 & 2 are at : Flat No. B/3/501, Iscon Flover, Near Ghuma Bus Stop, Ghuma, Ahmedabad
380058

Above 1 & 2 arealso at : B-501, Shukan Flat Part 3, Jodhpur, Ahmedabad.

ANMOUNT OF OUTSTANDING AS PER DEMAND NOTICE I
DENMTAND NU DATE: T9.TZ.Z0 NPADATE :U6.U8.20T6

Rs. 71,06,827.16/- (Rupees Seventy One Lakh Six Thousand Eight Hundred Twenty Seven and
Sixteen Only)as on 19-12-2022 together with further interest / penal interest and other
charges.

DESCRIPTION OF THE PROPERTY MORTGA

A 3 ATd-Parcet o Tovabie Property, a Specific Superstructurs mthe sard tand;
bearing Flat No. 501, having super built up area admeasuring about 153 Sq. yards (127-93
Sq. Mtrs.) Situated on Fifth Floor in Block No. B-3, of “ISCON FLOVER" scheme together
with undivided propotionate share admeasuring 47 Sq. Mtrs., standing/constructed on
land bearing (i) Block No. 845/paiki admeasuring about 9409 Sq.Mtrs., and (ii) Block No.
846/paiki admeasuring about 10419 Sq. Mtrs., both situate, lying and being at Mouie:
Ghuma, Taluka: Dascroi within the Registration Sub-District : Ahmedabad-3 (Memnagar)
and District: Ahmedabad which is bounded with four boundaries As Under: East: By Road,
West: By Road, North: By Block No. 863, South: By land of Block No. 846 paiki.

4 | Comporale Identity Mo, (CIN) J Lisded Labilty | LIT110GJ2011PLCOG3856
Igerficaicn No. of corporats deblor
5 | Address af the regstared offica
and principal affica (il any) of

| Registered Office: P 0. BOX KO 22,
Gundala Raad, Gandal Rajkat,

corparate dabdar Gujerat 260311 india
£ | Insplvency commencamand date in 20th December, 3032 (Order uploaded on
rezpect of corporaba dabdar MCLT wabsite an 24th Decembear, 2022)

7 | Estimated date of closure of insolvency | 22 June, 2023

resalulion pracess

g | Neme and registrafian number of the Mame - Samir Ganeshbhai Marathe
inzaleency professional acting as
insarim resolution professional

8 | Adress and e-ral af the interim
nesclution professiona, as registened
with the Board

Reg. Ma. :
IBEUIPA-00/P-P-OIE3012017-18/11415
Reg. Add : 17 Floor, Sumai Arenie,
Bhairavrath Foad, Opp. Rajkamal Bakery,
Marmagar, Ahmadabad 380008

Email : caspmarathei@gmail.com
Address - 1" Floor, Sumati Avenye,
Bhairavnath Road, Opp. Rajamal Bakery,
Marmagar, anhmedabad 380008

Email : gujarat.hy.spinHdin.cirp@gmail.com
07" January, 2023

MOT APPLICABLE

10 Ackdress and e-mal o be used for
correspandence wilh Be nlenm
rasolution prodessional

11| Last date for submission of ciaims

12| Classes of creditars, i any, under dauss [b)
of sub-section (64) of secion 21, ascerained
by the interim resciuon professional

13| Mames of Insolvency Prodeasonals identfied || NOT APPLICABLE
tr: act &3 Authorsed Representatye of gadiors
Ina class (Theee names for epch ciass)

14 (a) Refevanl Forms and (a) Web link :
(k] Diedails of suthorized waw.ibbigovin/home/downloads
representatives are avialable at ; (b} NOT APPLICABLE

Motice is hereby given that the National Company Law Tribunal has ordered the
commancement of a corporate insohvency resolution process of GUJARAT HY -
SPIN LIMITED on 20" December, 2022 |{Order uploaded on NCLT website on
24th Decembar, 2022).
The creditors of GUJARAT HY - SPIN LIMITED are hereby called upon to
submit their claims with proof on or before 07th January, 2023 to the interim
resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person,
by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Sdi-
Samir Ganeshbhai Marathe
Interim Resolution Professional
Reg Mo- IBEIPA-0011P-P-00830/2017-18/11415

Date : 26.12.2022
Place : Ahmedabad

Whereas the undersigned being the authorized officer of the MAS Rural Housing & Mortgage Finance Ltd. under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act - 2002 (54 of 2002 ) and in exercise of powers conferred under section
13(12) raad with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 16/06/2022 calling upon the Borrowar/Co-
borrower/Guarantor to repay the amount mentioned in the notice being within Sixty Days from the date of receipt of the said nofice.

The Borower having failed to repay the amount, notice is hereby given to the Borrower/Co-borrower/Guarantor and the public in general that the
undersigned has taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section [4) of
section 13 ofthe said [Act] read with Rule 8 of the Security Interest (Enforcement) Rules 2002, on this 23rd Day of December of the year 2022,

The Barrower/Co-bormower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the Property will be subject to the charge of the MAS Rural Housing & Mortgage Finance Ltd. ason 16/06/2022 and interest thereon.

The Borrower/Co-borrower/Guarantor attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY) Rule 8{1) of Security Interest (Enforcement Rules 2002)

Place ; Banaskantha

redeem the secured assels.

ar, Borrower & Co-Borrower, Description Of Tha Loan AIC No Date & Amount of

No. Guarantor Name Immovable Property Date of Possesion Demand Motice

1 |Valabhal Hirabhai Beldar ALL THAT PIECE AND PARCEL OF PROPERTY | Loan Account Rs.27,37,097.00 in Words
{Applicant) BEEARING PLOT NO.20, ADMEASURING 87.00 | No: 1216 Twenty Seven Lakhs Thirty
Ashaben Valabhai Beldar S0. MTRS. & CONSTRUCTION THEREON Seven Thousands Ninety
Co-Applicant SITUATED AT M.A. LAND BEARING BLOCK S. ¥ Seven Rupees Only as on
E{alyaﬁghal Eggthahhai Thakor UtsBere OF IANAC TALYR - KANRAREy, e Date 25/06/2022

DISTRICT - BANASKANTHA, GUJARAT.

(Guarantor)

Date :27-12-2022 Authorized Officer, Mr. Bharat J. Bhatt (M.) 9714199018

For, MAS Rural Housing & Mortgage Finance Ltd.

Home First Finance Company India Limited

homefirst

CIN:L&65990MHZO0T10PLC2Z240D0703
Website: homefirstindia.com Phone No.: 1280030008425

Email 1D: loanfirst@homefirstindia.com

POSSESSION NOTICE

REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002
WHEREAS the undersgned being the Authonzed Officer of HOME FIRST FINANCE COMPANY INDHA LIMITED, pursuant o demand notica issued on ils respective dates as given balow, under
the Secuniization and Recansinction of Firancial Assets and Enforcement of Security Interastdct, 2002 (Act Mo. 54 of 2002) and in exercize of powers condermed under section 131 12) read with
nule 3 of the Security Interest (Enforcement) Rules, 2002 calling upan yowBarmowers, the under named to pay outsianding duas as within 60 days from the date of receipt of respective notices
YouwBorowers &, however, have failed o pay the said outstanding dues within stipulatad tme, hence HOME FIRST FINANCE COMPANY INDLA LIMITED are in exercise and having right as
confered under the prostsion ol subsaction (4) ol saction 13 of SARFAESIACT 2007 raad with nukes thereunder, taken POSSESSION of the secured assals a5 mentioned hierein balow:

8. | Location Name of Borrowers/ Co- Description of Date of Total /s ason | Date of
Mo Bomowers! Guarantors Mortgaged Property Demand | date of Demand | possession
Notice Matice {in INR)

1. | Ahmedabad | Pradip Rajput, Nimishaben Fiat No. 715, Shyam Avenue, Ahead of Punit Nagar near new | 15.12.20 871,079 24.12-2022
Thakor Ramjiji water tank near Radhe Park Vatva Ahmedabad Gujarat 382445

2. | Surat Govind Dhalwale, Vasant Dhalwale, Flat No. 68, 682 Mahadev Nagar, RS Mo 35211 Block No 514 TPS | 10-04-2022 826,516 1512-2022
Ratan Dhalawzle, Kamiaben Thalwale No 41, Opp Matrubhumi Vidhya Sankul Nr Dindoli Police Station

Surat Gujarat 334210

1. | Surat Bebiben Sunilbhai Gupta, Late Suneel | Flat No. 306, Sai Siddhi Residency Block-A  Plot number- | 20.10-2022 11,35492 22122022
Prasad (Deceased), Shilpa Gupta, and other [ 11,12,41.42, Shivam Residency, Behind 3ai Residency,
Legal Representatives of Late Suneel Prasad | Kadodara-Barodali Road, Kadodara, Surat Surat Gujarat 394327

The borrower having failed to repay the amount, notice is hereby given to the barrower / Guarantor and the public in general that the undersigned has taken Possession of the
praperty described horein balowin exercise of powers conferred on him/her under section 13(4) of the said Act read with rule & of the said rule on the date mentioned above

The BORROWERS/ GUARANTORS and the PUBLIC IN GENERAL are hereby cautioned not to deal with the above referred Properties/Secured Assets or any part thereaf and any
dealing with the said Progerties/Secured Assets shall be subject to charge of HOME FIRST FINANCE COMPANY INDIA LIMITED for the amount mentioned hereinabove against
Properties/Secured Assets which is payable with the further interest thereon until payment in full.

The borrower’s attention is invited to the provisions of subsection (8) of Section 13 of the Act, in respect of time available to redesm the secured asset,

| Place: Gujarat
Date: 27-12-2022

Authorized Officer,
Home First Finance Company India Limited

Borrowers/ Co-Borrowers/ Guarantors/ Vlortgagors are advised to collect the Uriginal
Notice issued under Section 13 (2) from the undersigned on any working day by discharging
valid receipt.

In case of any Objection/Representation, kindly address the same at below address :-

The Authorized Officer, Kotak Mahindra Bank Limited

4th Floor, Siddhivinayak Complex, Shivranjani Cross Road, Satellite, Ahmedabad-380015

ate : 2/.12.2022 Sd/-
Place : Ahmedabad Authorised Officer, Kotak Mahindra Bank Ltd.
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A AXIS BANK

Said AT resad with rule B of The Said Buses on fallowing date,

the afgresald amaount and incientyl expenses, C0SL5  Changes eic. incurmed /o e inG wmed

Collection, 15t Floor, Balleshwar Avenue, 3 G Highway,
Opp Rajpath Club, Bodakdev, Ahmedabad, Gujarat -380 054,

Whereas, the undersigned being the Authesized Officer of the AXIS BAMNK LTD, under the Securitisation and Reconstructon of Financlal Assats and Emoscement of Security imtesest Act, 2002
and in exercize of powers conerred under section 13(12) read with rule 3 of the Secunity interest (Enforcement) Fules 2002 sued a demand natice dated mendioned hereln bedow tabel
calling upon the Barrower'Co-BorrowenMarigagorGuarantor, mentionesd heren bekow tabde to repay te amount mentianed herewnder in the notics a5 mentioned in the sald notice together
with further inferest at the confractual rate on e aloresaid amount and Incidental expenses, costs, changes et mcurred, 1o De incurmed, within G0 days Trom the date of The sai notice,

Borrower/ Co-Borrower/Mortgagor'Guarantor, mentioned hersn below tabel having failed to repay the Bank's dues as mentioned o the notice issued 10 him under Sacuritization and
Recongtruclion of Financial Assets and Enforcemsent o Secunty Inferest Act, 2002, nobce is herety ghven to the Bornower and ather mertioned herein above o particular and the pualic, in
general, that ihe undersigned has taken Possession (mentioned hengin below tabel) of 1he propesty descriied hensin below in exercize of powers corerred on hm under section 13(4) of the

Borrower Co-BorrewenMorgagor Guarantor mentiored henain Delow [abel in particular, and the pubdic, in general, are hereby cautioned nol o deal with e property and any dealings with the
property will be subject tothe charge of the AXES BANK LTD for an amount mentioned herein Delow tabet 35 rmentaned in the sasd notice iogethes with further interest at the contrachual rate on

The Borrower's attention is invited to the provisions of sub Section (8) of section 13 of the SARFAES! act, 2002 in respect of lime available, to redeem the secured assels

DESCRIPTION OF THE PROPERTIES

2= HERO HOUSING FINANCE LIMITED

Regd, Office: 09, Community Centre, Basant Lok, Vasant Vihar, Maw Dalhi - 110057
Phone: 311 4 0, Toll Fres Mumber: 1800 212 8200, Email: customer. canefihenabil.com
ww heralousingimance. caom | CIN: DE51920L201EFLC30M48
i & oEn e Lnaty Center,

Cantact Address: g !
Bazant Lok, Vasant Vihar, Mew Delhi- 110057,

Under Sectlon 13 (2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Inferest Act, 2002 (“Act”) read with Rule 1 of the Security
Interest (Enfarcement) Rules, 2002 ["Rules™),

Whereas the undarsigred being the Autharised Officer of Hero Bousing Firance Limited (HHFL)
underghe Actand inexercae of powars confermed under Sacton 13 (12) read with Rule 3 of the Rules
aready iszsued datailed Demand Nolices dabed balow undar Saclion 1.3(2) of the Act, calling upon the
BamrowenshCo-Bormower(3)Guaramans) (&l singularky ar fogether referned to “Obfigor)Legal
Heir|spLagal Reprezeniativa(s] listad haraundar, fo pay the amounks menfonad in the respacliva
Demand kotkea's, within B0 days fram fhe date of the respective Netices, as perdetals gven befon,
Copie= of the said Molices ara served by Registered Post A.D. and ara available with the
undersigned, and the sald Obigors)Legal HerlsiLegal Representative(s], may, if hay a0 desing,

collect tha respecive copy from the undearsigned on any working day during normal ofice hours.

I conrgchion with thie above, Molice is hereby given, ance again, 1o e said Obligors] Legal
HeinjsjLegal Representativals) fo pay o HHFL, within 60 dzys from the data of the respechive
Metice’s, e amounts indicatid henen bilow agaires! their nspecte names, legather wilh Turther
Infzrest Rs detaibed bebow from the respective datas mentioned befow in column (d) il the date of
paymenl and | ar reaksafion, read with e kban agreemant and ofher documenlshritngs, if any,
exacuted by the sald Obligans) As seourity far due repaymeant of tha lean, e following Secured
Azzedls) have been margaged o HHFL by tha said Qbligor(s] rspecivaly

Loan | Wame of Obligor(s) Tolal Dutstanding Diarte: of
Accaunt | Legal Helrls)/Lagal Dues (Rs)as on | Demand Notics
No. | Representativeis) balow date* Date of HPA
HHFAHM | Mr. Girish Shankaria! Vanjari, Mrs. Vargani| Rs. 3990 553/ | 20-Dec-2022
LAPIID] | Deepa Grekamar, M Vamjars Shankarlal a5 on 05-Dhes-2022
0016591 | Pamandas, Mrs. Yanjani Kavitaben Shankarial 16-Diec-2022

| K Anisha Group Through Hs Praprsdar

Description of the Secured Asseisfmmovable Properies! Mortgaged Properties: All Thal

poeca ard pancel of Office’ Shep Being Second Floor (Shop 170 & 171) of Munlcdpal cen-sus ba,

170, {Muni. Tenament Mo 0115-23-0636-0005-Y), 5.5.0. Towar, Having Rea Atmeaswr-ng 456 5q.

FLig. 42.255q. Mirs in Dandigara M1 Pole of Cily Survey Mo, 3% of Cily Sureey Ward Kahupur-1,in

The: Regisiration Disticl & Sub District of Abmedabad-1, Gijaral-380004, alorg wilh al commean

amersties weitten In Title Dosument. Bounded  By: Morth-Camman opan Space; East Housa aof
Suriey Ho. 169 Alongailh Commaon wall; West-House of Mure. Cansus Mo, 171 &ong with Commion
vaall,_Souh-House of Rabaraitkng Wil Lommonwall,
HHFAHMHOU | Shaleshiohal Prabladohal Patel, | Rs 20534210 a5 an 21-Dec-2022

21000015230 | Pafal Heanaban Shailashbhai 1E-Dar-2022 05-Dec-222

paesca and parc of immavable Praperty being Flat Mo, ATB01, Situabed on Filth Floor, haning anaa
admeasunng 108.69 $Ji|. fllra [$.|[:F_-' Sull-up} akong v undivaded share im End ad-mEaSURng
.55 S5q. Mirs. in the scheme knoam as “SATVAIR a scheme canslrucled an Free-hold Nan-
Agriculiure land bearing situated al Survey Mo 579 being Final Plot Mo 5812 of TPS 58 of Mauja
ATV Takaka VATWA in S Disticl of Akmedabad and Regisiation Sub Dislict Ahmed-abad- 1
iAstak) wilhin the State of Gujaral- 32440, Kear Diine Lig Intematianal Scheol, Maral, along wifh
&l common amenities writlen in Titke Document. Bounded By Morth-Shalin Heights; Easi: Open
Space; Wasl-Open Tamace ; South-Flat Mo, AG02;

HHEAHMHOUEDONR01 (1245, | Umesh Kumar | Bs 008978 a3 on di-Dec- 20

HHEAHMLAR20000011 367 Siani, Presti Soni 15-Drec- 2022 {15-Dec- 2123

Description of the Secured Assetsimmaovable Properbes’ Mortgaged Properties: Al thal
piece and parcel of Rasidantial Flat Mo. 503, on Stdh Floor, in Block Mo, 7', admeasurng 101 5q.
Yards i, B4 49 5y Melers, Supésr Buill=up ara, logeser wilh uridiviced land sdmeasunng 2175
Sq, Meters, intha sehems known as “Sllver Pearl sihsated an Reverus Sumvey Mo, 14605 of Final
Plot Mo. 106, TRS Mo 18, Sub Plot Mo, 2, situate, being and lving al Mowe, Ghatlodiya, Taluka
Ghalladiya, Districl, Ahmedabad, Guarst- 150061, Bh. Ganesh Meridian, Mear Gujrat High Courd,
Chasakyapui Road, with comman amerdies wrilien in Titke Documenl. Progperly Bounded By
Morth: Starcase Then Fial Mo, FS0E East Road: West Flat Mo, FIEOE: Squth: Inlernal Boad Than
Block-G;

HHFJWRGLAF | CHALHAN JENTILAL TAPLUBHAI Hg, 10,594 FEE- &5 an 2D

21000013288 | CHALHAN RAMIBEN TAPUBHAI date 16-Dec-202? | 05.Dec-2022

Description of the Secured Assetsfmmovable Properiles! Mortgaged Properties: All Thal
peca ard parcel of Immovabde Property Comprising of Residantial Terament Canstruct-ad on
Wastarm Side, Lard Admeasurng B4-20 3q. Mir. DT Plot No. 32 Paiki ol Anea knoan as  Thaadi
Flof" Kaltagh Magar, Mear Mayyug School, Datar Boad, Lying and Siuated at Sureay Mo, 371, Baki
of Junagadh City, Tefuka and District- Junagadh, Gujrat-362001. slong with all commaon ameanities
written in Title Cocumenl. Bounded By: Noeth-Rioad; Easl Plot Mo, 32 Paik; West-Plot Mo, 33;
Saulb-PlalNe. 35

HHFSDONLAP | Chiragkumar Jiendrakumar Raval, Raval | Bs. 4587 5281 as on| 21-Dec-2022
21000014042 | Ctharmendra J, Rawal Ankitaban Chiragbhai | dabe 16-Dac-2022 | Q5Dec-2022

Description of the Secured Assetsimmovable Properties! Mortgaged Properties: All Thal
pzca and parcel al Industial Plal Mo, 9, Land Admaasuring 445,50 5q. Mir. & Plal No.14 Land
Admesasuning 445,50 Sq, Wi Tolal Land Admeasunng 851 00 Sq, Min Beanng Lakk-tar Revenis
Luriey Mo, 1TiPaki 1, Oppesite Esser Pebrol Pump Ahmedebad, Surendranagar Highasy,
Silualed Taluka Lakhiar, District- Surandra Magar within Hla Panchyad and Taluka Pan-chyat Limits
of Lakhbar Distrct Susendranagar, Gujaral-J82TT5, dong with 2 comman amenilies wrlten in Tilke
Diocument. Plot Mo, 9 Bounded By; Morth=Mir, 22,50 This Side Plol Me-A; East: Mir 20000 Ths S
Piot Ho-14; West- Mir. 20.00 This Sida Mer 7.50 Wide Road; South- Mer. 20000 This Side Mir 750
¥iida Road ; Picd Mo. 14 Bounded  By: North-Mir. 22,50 This Sida Plot Mo-4&; East Mir. 20.00 This
Siche Ml 7,50 Whcke Road; Wiest Mir. 20000 Thes Siche Piol MNo-3; South- Mir. 20000 Thes Sade Mir 7.5
e Road

*with furiher interest, addfonal Imterast &l tha rate as mare particularty stated in respecive Demand
Mefice: datied menioned sbove, incidental experses, oagls, charges ele incurned Ll the date ol
payment endfor realzstion. If $he said Obfigon's) shall fail to make payment fo HHFL as aforesaid,
ther HHFL shal proceed againsl fe above Secured Asseblsimmovable Properly(ies) wnder
Saction 13041 of tha =aid Acl and tha applicable Rules ansraly at tha risk of tha said Obligor(s)Legal
Helr{s)\Legal Representaiive(s) a5 to the costs and consequences,

Tha said DibbgonsiLegal Heir{s)Legal Rapraserdativals] are prohibiled undar the said Acl fo
franster the aforesald Sacured Asselis)immovable Praperty, whether by way of sale, leasa or
alherwise withoul the peior wilhen corsenl of HHFL Any person who conlravencs or abals
contravantion of the provisions of the Act ar Rules made thersunder shall ba lisble for mprscnment
ancar perdally as peovided urdler he del

Place: Ahmesdabad & Jundgesdh & Sunsdraigar
Diabe: J6-Dec-2022

S= Alhyarisesd Mot
Fior Hero Housing Finance Limbed

POSSESSION NOTICE

APPENDIX —IV [Rule 8{1)]

Demand Nolice Dste Date &
SL|, o du B = ﬂ,ﬁmgﬁzn‘ oo SCHEDULE OF IMMOVABLE PROPERTY Type of
Charges - Recovory Possession
1. | {1) Mr. VIRAL SURESHBHM PATEL {2) 31-08-2014 ALL THAT PIZCE AND FARCEL OF FLAT Mo, A-401, HEVING BUILT UF AREA ADRMEREURING 101250, F1. 1LE B4.2350 | p12-2072
MiS. SUSHILABEN VIRAL PATEL (3 Y AR.23.03.570000 a5 o | M1THS.. UN THE dth FLDDA OF "BLULIHNG-A ALDKG WITH LINCHWIDED PRUFORETIONATE SHARE IM LAND LINDER THE
I SURESHEHM Hl.H[:III'I[IDBtH;.I I]I'l" 08,2019 SAM BULDING SITUATED 1M RESIDENTIAL SOCIETY KNOWH AS "MADHAY MAHEL CO-0F HOUSING SOCETY LTD." | PHYSICAL
F.HT-EL [4] M5, SMITABEN . STANDTG ON LAND BEARMEG REVERUE SURVEY NO. 238AIKI 4, T F SCHEME NO 13 {ADGJANL £ R NOL 125, OF
SURESHEHM |I='||'|'EL SMOUAJE VILLAGE AND TALLIEA ADAJAN, REGESTRATION DHSTRICT SURAT. THE 510 PROPERTY 1584 THE NAME OF Mr.
VIRAL SURESHAHAI PRTEL. MR SURESHESS| RANGHHOOEHA] PATEL &85, SMITABEN SLRESHBHAI FATEL

refarred to inthis Motice withowt prior writien consant of our Bank.

Date ; 27-12-2022, Place ; Soral

Please furfiser mabe thal as mentioned in sub-section 13 of Sec. 13 af the afaresaid Acl you shall not transTer by way of Sale, lease or athersise any of e assels slated wmder securily

fAuihorized Oficer, Axiz Bank Lid,

Ao MAS RURAL HOUSING & MORTGAGE

% L ; FINANCE LIMITED

v Narayan Chambssrs, 2% Floor, B'h. Patang Holel, Asfram Fosd,
Ahmedebad-380000. Conlact - OFB-41108500 7 733

Whereas the undersigned being the authorized officer of the MAS Rural Housing & Mortgage Finance Litd. under the Secuntisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act - 2002 (54 of 2002 ) and in exercise of powers conferred under section
13(12) read with rule 3 of the Securty Interest (Enforcement) Rules, 2002 issued a demand notice dated as on below details calling upon the
Borrower/Co-barrower/Guarantor to repay the amount mentioned in the notice being within Sixty Days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given fo the Borrower/Co-borrower/Guarantor and the public in general that the
undersigned has taken Symbolic Possession of the property described herain below in exarcise of powers conferred on him under sub-section (4) of
section 13 of the said [Act] read with Rule 8 of the Security Interest (Enforcement) Rules 2002, as on below details.

The Borrower/Co-borrower/Guarantor in particular and the public in general is hereby cautioned not 1o deal with the property and any dealings with
the Property will be subject to the charge of the MAS Rural Housing & Mortgage Finance Ltd. as on below details and interest thereon.

The Borrower/Co-borrower/Guarantor attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY) Rule 8(1) of Security Interest (Enforcement Rules 2002}

Place : Ahmedabad

redeem the secured asseals.
ar. Borrower & Co-Borrower, Description Of The Loan A/C No Date & Amount of
No. Guarantor Name Immovable Property Date of Possesion Demand Notice
1 [Prabhulal 3ohanji Prajapati ALL THAT PIECE AND PARCEL OF THE | Loan Account Rs.5,99,209.00 in Words
(Applicant) PROPERTY BEARING FLAT NO.C-505, FIFTH | No: 3227, Five Lakh Ninety Nine
(For AJC. Nos. 3227, 4076 & 4393) | FLOOR, ADMEASURING ABOUT 5598 SQ.| 4076 & 4393 | Thousand Two Hundred Nine
{Ecmthgarrshen Prabhulal Prajapati | iTRS. ALONGWITH RIGHT TO USE mfﬂﬁﬁﬂ”ﬂg@fﬁﬂm
o-Applicant) UNDIVIDED SHARE OF LAND, IN SCHEME A9,
(For AIC. Nos. 3227, 4076 & 4393) | kNOWN AS “TANKAR RESIDENGY - 1| = 22022 B e bk
SITUATED AT REVENUE SURVEY NO.1052, Lakh Fifty One Thousand
105211, 105272, 1052/3, 105214, 1055 AND g:'lu I-Euru:lrf:;ﬂwt Dr‘ﬁl E}gﬁﬁsz
1122, DRAFT T.P.S. NO.87 (VATVA - VINZOL), y as on Date
FINAL PLOT NO31 + 33r?+ 43/2, MOUJE Wﬁhﬁ“gg‘ﬁg”;}ﬁ“;ﬁﬂfﬁ
VATVA, TA. DASCROI, IN THE REGISTRATION Words Tt Lokt Toisaty B
DISTRICT OF AHMEDABAD AND 3SUB ThousandTwo Hundred Fifty
DISTRICT OF AHMEDABAD - 11 (ASLALD, One Rupees Only as on
GUJARAT. Date10/07/2022 for Loan
Account No.4393
2 |Juliyas Natvarbhai Macwan ALL THAT PIECE AND PARCEL OF THE | Loan Account Rs.5,91,249.00 in Words
(Applicant) PROPERTY BEARING FLAT NO.C/301, THIRD | No: 2938 Five Lakhs Ninety One
Sejal Juliyas Macwan FLOOR, ADMEASURING ABCUT 5886 SQ. FThn:ya:lr_nd T:n Hum:}ref
Co- licant MTRS. ALONGWITH UNDIVIDED SHARE OF qn ou ne Rupees Uniy
e LAND, IN SCHEME KNOWN AS “TANKAR | = 202 as on Date 10/07/2022
RESIDENCY - II" SITUATED AT REVENUE
SURVEY NO.1052, 105211, 105272, 105213,
105274, 1085 AND 1122, DRAFT T.P.5. NO.BY
(VATVA-VINZOL), FINAL PLOT NO.31 + 33/1 +
43/2, MOUJE VATVA, TA. DASCROI, IN THE
REGISTRATION DISTRICT OF AHMEDABAD
ANMD SUB DISTRICT OF AHMEDABAD - 11
(ASLALI), GUJARAT.
Date :27-12-2022 Authorized Officer, Mr. Bharat J. Bhatt (M.) 9714199018

For, MAS Rural Housing & Mortgage Finance Ltd.

financialexp.epapr.in

Ahmedabad
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Gujarat State Petronet Limite
Corporate Identity Number : L40200GJ1998SGC035188

Regd Office: GSPC Bhavan, Sector-11, Gandhinagar-382010
Tel.: +91-79-23268500/700 Fax: +91-79-23238506 Website: www.gspcgroup.com
NOTICE INVITING TENDER
Gujarat State Petronet Limited (GSPL) is laying a gas grid, to facilitate gas
transmission from supply points to demand centers. GSPL invites bids from
competent agencies for following requirements vide “single stage, three-part’
bidding process:

HRA b= oA faferes
COntalner Corporation of India Ltd
(WA TR T 3UHH) (A Govt. of India Undertaking)
NSIC New MDBP Building, 2nd Floor, Okhla Indl. Estate, New Delhi-110020

TENDER NOTICE (E-Tendering Mode Only)
Online open E-Tender cum Reverse Auction in Two Bid system for providing Survey of containers/cargo
at ICD/Kanakpura (KKU) Jaipur, ICD/Bhagat ke Kothi(BGKT) Jodhpur, DCT/Khemli(KLH) Udaipur
including CRTs and Inventory Management at ICD/KKU, ICD/BGKT and DCT/KLH in Rajasthan, only
through e-tendering mode.
Tender No CON/Area-ITC/Survey/KKU-BGKT-KLH/2022
Name of Work Survey of containers/cargo at ICD/KKU, ICD/BGKT, DCT/KLH, & CRTs and
Inventory Management at ICD/KKU, ICD/BGKT and DCT/KLH in Rajasthan
Rs. 6,45,23,097.29/-(including GST) for 4 years

- o
AmvitMahotsav

Estimated Cost

Period of the contract 4 years.

R =2 foore faferes
Container Corporation of India Ltd.
(WWT{W} (A Govt. of India Undertaking)

rk, 2nd Floor, Indl. Estate, New Delhi-110020

Vo=

Azadin
AmitMShotsay

Abarana Congany

CONCOR invites Online bids for Open E-tender in Single Bid system for the below mentioned work,
only through e-tendering mode. The bid document can only be downloaded after paying Rs. 1000/-*
through online from the website (www.tenderwizard.com/CCIL).

Tender No. CON/AREA-IITC/DDLIC&H/2022
Narme of Work C & Horticulture Services at 1CD/D
(Ludhiana), RCT/Dhappar, ID-PSWC/Dhapper, DCT/Phillur 8 ICD/Badd
Rs. 1,06,20,000/ (incl. GST)- (for total period of two years)

Two (02) years

Rs. 2,03,100/- through e-payment"

Estimated Cost
Period of Contract
Earnest Money Deposit

For Tender 1 to 5, interested bidders can view/download Tender Documents from
https:/igspl.nprocure.com. Details can also be viewed on GSPL Website
(http:/lwww.gspcgroup.com/GSPL/). Bidders can submit their bid through
https://gspl.nprocure.com and all future announcements related to this tender
shall be published on https://gspl.nprocure.com only.

Tender-6: [ Supply of Li -8” 3LPE Coated API 5L PSL2 Grade X52

For Tender-6, bids are accepted through Government e-Marketplace (GeM) portal only.
Date of tender upload on n-Procure portal / GeM portal is 27-12-2022 @ 16.00 hrs. IST

Tender-1: | Ap of C for Direct A (DA) services Eamest Money Deposit |Rs. 3,22.700/- hrough &-payment Cost of Document Rs.1000/-" inclusive of all taxes and duties through e-payment
for Non -Piggable Pipelines of GSPL Gas Grid Cost of Document® Rs. 1,000-Inclusive of all taxes and duties through e-payment. Tender Processing Fee | Rs. 4, 720/- inclusive of all taxes and duties (Non-refundable) through e-payment.
. Tender Processing Fee® |Rs. 4,720/-Inclusive of all taxes & duties (Non-refundable) through e-payment Date of Sale (Online) | From 27.12.2022 (15:00 hrs.) to 17.01.2023 (up to 16:00 hrs.)
Tender-2: | Supply, i and of Natural Gas Analyzers Date of Sale (Online) From 27.12.2022 at 15:00 hrs. o 10.01.2023 (upto 16:00 hrs.) Pre-Bid Mesting 05.01.2023 at 15:00 hrs
Tender-3: | Hiring of Contractor for Catering Services for GSPL Bhavan g::z g mg g: s é:\;ee’:de’ 8: 112 ?)11 i‘ég ‘;""1"513500'3;"5 Date & Time of submission of tender [ On or before 18.01.2023 upto 15:00 Hrs
" " - Date & Time of opening of tender 19.01.2023 at 15:30 Hrs.
Tender-4: | Upgradation of Telecom System for GSPL Gas Grid *Through e-Payment. For eligibility criteria and other details please log onto www. com or Place of Pref’Bi dgMeeﬁn g and Oaning and Communication Address of tender:
. N eprocure.gov.in or www.tenderwizard.com/CCIL. Bidders are requested to visit the websites regularly. N i " N
Tender-5: | Hiring of Contractor for LNG Transportation through Trucks CONCOR reserves the right to reject any or all the tenders without assigning any reasons thereof. For (Office of the Senior General Manager/C & O/Area-l) NSIC Business Park, 2nd Floor,

plete details logon to www.} .com/CCIL. Senior General Manager/C80JArea-]
FORMA
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
RAMGARH TRADELINKS PRIVATE LIMITED
Name of Corporate Debtor Ramgarh Tradelinks Private Limited

Date of incorporation of Corporate | 29th August, 2019
Debtor

~

with the Board.

Okhla Industrial Estate, (Opp. NSIC Okhla Metro Station), New Delhi- 110020

*Exempted for MSEs

CONCOR reserves the right to reject any or all the tenders without assigning any reasons thereof. For
complete details logon to www tenderwizard com/CCIL. sy, General Manager/C&O/Area-1

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
PITAMBARA BUSINESS PROMOTIONS PRIVATE LIMITED

Name of Corporate Debtor Pitambara Business Promotions Private Limited

s1H oiciz2 INC-26
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THE HOOGHLY MILLS COMPANY LIMITED
CIN: L17111WB1913PLC002403
Registered Office : 76, Garden Reach Road, Kolkata - 700043
Corporate Office : 24/1/1, 3rd floor, Alipore Road, Kolkata - 700 027
Phone: +91 033 2450 0500; Fax: +91 033 2448 0047
Website : www.hmclmills.com; Email : hmcImills@gmail

Recommendations of the Committee of Independent Directors ("IDC") of The Hooghly
Mills Company Limited ("HMCL"/ "the Company") on the voluntary delisting offer
made by Arun Properties LLP, Part of Promoter Group of the Company ("the Acquirer")
to the public shareholders of the Company under Regulation 28 of the Securities and
Exchange Board of India (Delisting of Equity Shares) Regulations, 2021 ("SEBI
Delisting Regulations") for acquiring all the equity shares that are held by public
shareholders of the Company.

1. |Date December 26, 2022

GSPL reserves the right to cancel and/or alter bidding process at any stage without 3 [Authority under which Corporate | Registrar of Companies - Delhi 2 |Date of incorporation of Corporate | 29th August, 2019
. . : . i Debtor
assigning any reason. GSPL also reserves the right to reject any or all of the bids Debtor is incorporated / registered - : - -
q 9 .y . . ) S 9 4 ‘ 4 [Corporate Identity Number / Limited | U51909DL2019PTC354413 3 [Authority under which Corporate |Registrar of Companies - Delhi.
received at ts discretion, without assigning any reasons whatsoever. Liability Identification Number of Debtor is incorporated / registered
Corporate Debtor 4 |Corporate Identity Number / Limited [ U51909DL2019PTC354412
5 |Address of the registered office and | Registered Office: 217, First Floor, Adarsh Liability Identification Number of
FORMA principal office (if any) of Corporate | Mohalla, Patparganj, Delhi-110091, India Corporate Debtor
=/ Aa Debtor Address other than R/o where 5 [Address of the registered office and Reglstered Office: B-109, G/F, Shop No. -7,
PUBLIC ANNOUNCEMENT all or any books of accounts and principal offce (if any) of Corporate |Gali No.10, Shashi Garden, Mayur Vihar
i ; intai Debtor Address other than R/o where |Phase-I, Delhi - 110091
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India papers are -
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016] 6 [Insolvency commencement date in [Date of Order: 23.12.2022 (as per the NCLT a! orany };‘;‘)n':;_rzd“C"”"‘S and
respect of Corporate Debtor rder dated 23.12.2022 in Company Petition No. pap: intai
F°§EE‘5§EEV'¢TA?§A‘¥J.§5§%EB%§3 OF B J(ND)/2022 Uploaded on 26.12.2022). 6 |Insolvency commengement date in Date of Order: 23.122022 (as per the NCLT
i i respect of Corporate Debtor Order dated 23.12.2022 in Company Petition No.
T SRS 7 rEesstgmg% (:)ar:’ecgfsts:losure ofinsolvency 21 oe 2023 ()180 days from the date of Order dated B e s e oo S
1_[Name of Corporate Debtor Neemsar Viyapaar Private Limited 8 |Name and the registration number of Mr Mohan Lal Jain 7 |Estimated date of closure of insolvency 21 06 2023 (180 days from the date of Order dated
2 |Date of incorporation of Corporate | 26th August, 2019 the insolvency professional acting as | Reg No: IBBI/IPA-002/IP-N00006/2016-17/10006 resolution process 22)
Debtor Interim Resolution Professional 8 |Name and the registration number of Mr Mohan Lal Jain
3 [Authority under which Corporate |Registrar of Companies - Delhi 9 |Address and email of the Interim | Address: F-2/28, Sector- 15, Rohini, New Delhi- the insolvency professional acting as | Reg No: IBBI/IPA-002/IP-N00006/2016-17/10006
Debtor is incorporated / registered Resolution Professional, as registered | 110089. Interim Resolution Professional
4 [Corporate Identity Number / Limited | U51909DL2019PTC354268 with the Board. Email: ml_| com 9 [Address and email of the Interim |Address: F-2/28, Sector- 15, Rohini, New Delhi-
Liability Identification Number of 10| Address and email to be used for | Address for submitting Claims: Resolution Professional, as registered 1100?9
Corporate Debtor correspondence with the Interim | C/o Sumedha Management Solutions Pvt. Ltd with the Board. Email: m|_jain@st com
5 [Address of the registered office and | Registered Office: C-46, Shop No. 4, Acharya Resolution Professional B-1/12, 2nd Floor, Safdarjung Enclave, 10[Address and email to be used for |Address for submitting Claims:
principal office (if any) of Corporate | Niketan, Mayur Vihar Phase-I, Patparganj, Delhi gew lli)e\h\ -110029. ;ig;zﬁgs%?gézsgg;‘ the Interim (E:/$/1ng25ddh§|Manggfedmem SQEIU(I\QHS Pvt. Ltd.
Debtor Address other than R/o where | 110091, India mail: cirp. com nd Floor, Safdarjung Enclave,
all or any books of accounts and New Delhi - 110029.
papers aré g 11| Last date for submission of claims | 09.01.2023 Email: 6o, iLcom
6 [Insolvency commencement date in Date of Order: 23.12.2022 (as per the NCLT 12 g‘:j::s(g)' g;egsgr:eglggy(eﬂde; Not Applicable 11| Last date for of claims | 09.01.2023
respect of Corporate Debtor Order dated 23.12.2022 in Company Petition No. section 21, ascertained by the interim 12| Classes of creditors, if any, under |Not Applicable
- IB-716 ((ND)/2022 Uploaded on 26.12.2022). resolution professional clause (b) of sub-section (6A) of
7 | Estimated date of closure of insolvency | 21.06.2023 (180 days from the date of Order dated 73[Names of Insolvency Professionals | Not Applicable section 21, ascertained by the interim
resolution process 23.12.2022) identified to act as Authorised i
8 [Name and the registration number of | Mr. Mohan Lal Jain Representative of creditors in a class 13[Names of Insolvency Professionals | Not Applicable
:h(e Insoll%/enclytprof;ss;ona_l acting as | Reg No: IBBI/IPA-002/IP-N00006/2016-17/10006 (Three names for each class) identified to act as Authorised
nterim Resolution Professional - " " Representative of creditors in a class
14| (a) Relevant Forms and :
9 [Address and emal of the Interim | Address: F-2/28, Sector- 15, Rohini, New Delhi- (b) Details of authorized @ ﬂ;‘;‘,‘,’v‘m{bﬁ;’g'“d'"ﬂ claim forms. (Three names for each class)
Resolution Professional, as registered | 110089. representatives are available at: 14| (a) Relevant Forms and (a) Web link for downloading claim forms:

(b) Not

Email: ml_jain@ t.com

0[Address and email to be used for
correspondence with the Interim
Resolution Professional

Address for submitting Claims:

Clo Sumedha Management Solutions Pvt. Ltd.
B-1/12, 2nd Floor, Saldarjung Enclave,

New Delhi - 110029

Email: cirp.1 neemsawpl@gmall com
09.01.2023

Not Applicable

11| Last date for of claims

12| Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

(a) Relevant Forms and

®

Not Applicable

=

(a) Web link for downloading claim forms:
(b) Details of authorized https://www.ibbi.gov.in/home/downloads
representatives are available at: | (p) Not

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-IIl
has ordered the commencement of a Corporate Insolvency Resolution Process of
Ramgarh Tradelinks Private Limited on 23.12.2022 and the same was uploaded on the
website of NCLT on 26.12.2022.

The creditors of Ramgarh Tradelinks Private Limited are hereby called upon to submit
their claims with proof on or before 09.01.2023 to the interim resolution professional at
the address mentioned against item 10.

The Financial creditors shall submit their claims with proof by electronic means only. All
other credllors may submit the claims with proof in person, by post or electronic means.
ion of false or mi ing proofs of claim shall attract penalties.

MOHAN LAL JAIN

(b) Details thorized https://www.ibbi.gov.in/home/downloads
representatives are ava\\able at: |(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-III
has ordered the commencement of a Corporate Insolvency Resolution Process of
Pitambara Business Promotions Private Limited on 23.12.2022 and the same was
uploaded on the website of NCLT on 26.12.2022.

The creditors of Pitambara Business Promotions Private Limited are hereby called
upon to submit their claims with proof on or before 09.01.2023 to the interim resolution
professional at the address mentioned against item 10.

The Financial creditors shall submit their claims with proof by electronic means only. All
o(her creditors may submit the claims with proof in person, by post or electronic means.

1 of false or proofs of claim shall attract penalties

terim Resolution Professional

Int
Date: 27.12.2022 Reg No: IBBI/IPA-002/IP-N00006/2016-17/10006

Place: New Delhi Validity of AFA till 06th June, 2023

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-III
has ordered the commencement of a Corporate Insolvency Resolution Process of
Neemsar Vyapaar Private Limited on 23.12.2022 and the same was uploaded on the
website of NCLT on 26.12.2022.

The creditors of Neemsar Vyapaar Private Limited are hereby called upon to submit

]

their claims with proof on or before 09.01.2023 to the interim p al at
the address mentioned against item 10.

The Financial creditors shall submit their claims with proof by electronic means only. All
other credllors may submit the claims with proof in person, by post or electronic means.
ion of false or mi ing proofs of claim shall attract penalties.

MOHAN LAL JAIN
Interim Resolution Professional
Reg No: IBBI/IPA-002/IP-N00006/2016-17/10006

Validity of AFA till 06th June, 2023
———————————————

Date: 27.12.2022
Place: New Delhi
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MOHAN LAL JAIN

Interim Resolution Professional

Reg No: IBBI/IPA-002/IP-N00006/2016-17/10006
Validity of AFA till 06th June, 2023

Place: New Delhi
Date: 27.12.2022

2. | Name of the Company The Hooghly Mills Company Limited

3. |Details of the Delisting Offer| Voluntary Delisting Offer made by the Acquirer.
pertaining to the Company for acquisition of 7,66,209 fully paid up equity’
shares of Rs. 10/- each representing 9.65% of|
the total paid up equity share capital of the
Company from the public shareholders and
consequent voluntary delisting of the equity
shares of the Company from the Calcutta Stock
Exchange Limited ("CSE") in accordance with
SEBI Delisting Regulations.

4. [Name(s) of the Acquirer and| Arun Properties LLP

PAC with the Acquirer

5. |Name of the Manager to the| SKP SECURITIES LIMITED

Offer CIN L74140WB1990PLCO49032

SEBI REGN. NO: INM000012670

Address 1702- 03, BioWonder

789 Anandapur, E M Bypass

Kolkata - 700 107

Tel No.: +91 33 6677 7000

Email: contact@skpsecurities.com
www.skpsecurities.com
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INDIAN INSTITUTE OF
TECHNOLOGY, KANPUR

IIT Kanpur is an Institute of national importance declared as such
under the Institutes of Technology Act, 1961, to provide for education
and research in various branches of engineering, technology,
science and arts. The Institute invites online applications for different
posts, from eligible Indian nationals for appointment onregular basis.
For detailed advertisement, please visit the Institute's website
www.iitk.ac.in/infocell/recruitment. Interested candidates
can apply through ONLINE mode latest by 05:00 PM of
January 09, 2023.
Advt.No.2/2022
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6. | Floor Price / Offer Price Rs 60.04/- (Rupees Sixty Point Four Only)

7. | Members of the Committee of]|

Independent Directors (Please

indicate the chairperson of the

Committee separately)

8. [IDC Member's relationship with| All the Members of the IDC are Non-Executive

the Company (Director, Equity| and Independent Directors of the Company. The

Shares owned and other|IDC Members neither hold any equity shares in

contract / relationship) if any | the Company nor do they have any contracts /

relationship with the Company.

9. | Trading in the Equity Shares /| None of the IDC Members have traded in the

other securities of the Company | Equity Shares / other securities of the Company

by IDC Members during the period of twelve months preceding

the date of the IPA.

None of the IDC Members have traded in any

of the Equity Shares /other securities of the

Company during the period from the date of the

IPA till the date of this recommendation.

None of the Members of IDC:

» are Directors on the Board of the Acquirer;

» holds any equity shares / other securities of|
the Acquirer;

» have any contracts / relationship with the
Acquirer.

.| Trading in the Equity shares/| Not applicable as equity shares are not listed

other securities of the Acquirer| on any of the Stock Exchange.

and PACs by IDC Members

12.| Recommendation on Delisting

Offer as to whether the Delisting

Offer, is or is not, fair and

reasonable >

» Mr. Vijay Singh Dugar - Chairman
» Mr. Amit Pandey - Member

10.| IDC Member's relationship with
the Acquirer / PACs (Director,
Equity Shares owned and other
contract / relationship) if any

Based on the review of below:

» Initial Public Announcement ("IP.
March 29, 2022;

Floor Price Certificate / Valuation Report of
equity shares dated April 4, 2022 issued by
Mr. Neeraj Agarwal, Independent Registered
Valuer (Membership No. 305632) Partner
of M/s. AAN & Associates LLP, Chartered
Accountants (LLPIN-AAF 2235; FRN -
E300018);

") dated

v

Outcome of Meeting of Board of Directors
of the Company held on April 5, 2022;
Postal Ballot Notice dated April 5, 2022;
Scrutinizer Report dated May 12, 2022;
In-Principle approval letter by CSE dated
December 20, 2022;

Detailed Public Announcement ("DPA") dated
December 20, 2022, Published on December
21, 2022;

Lener of Offer ("LOF") dated December 20,

Y VYV

v

v

The Members of the IDC believe that the Delisting
Offer is in accordance with the SEBI Delisting
Regulations and to that extent, is fair and
reasonable.

13/Summary of reasons for| The Members of the IDC have considered the
recommendation following reasons for making recommendations:
» The proposed delisting is in the interest of|
the Public Shareholders as it will give them
an opportunity to exit from the Company, the
equity shares of which are not traded in CSE,
at a price determined in accordance with the
SEBI Delisting Regulations, providing
immediate liquidity;

To obtain full ownership of the Company,
which will provide the Promoter/Promoter
Group with increased operational flexibility’
to support Company's business; and

To save compliance costs and reduction in
dedicating management time to comply with
the requirements associated with the
continued listing, which can be refocused on
the Company's business.

Based on the review of the IPA, DPA, LOF issued
by the Manager to the Delisting Offer on behalf|
of the Acquirer, the Members of the IDC believe
that the Delisting Offer is in accordance with the
SEBI Delisting Regulations and to that extent,
is fair and reasonable.

IDC recommends the public shareholders to bid
their equity shares (as announced by the Acquirer’
and disclosed in DPA and LOF) in Reverse Book
Building process.

The IDC, however, suggests that the Public|
Shareholders of the Company should
independently evaluate the Delisting Offer,
performance of the Company and take informed
decision in respect of the Delisting Offer.

This Statement of Recommendation of IDC will
be available on the website of the Company at
www.hmclmills.com

The Recommendation was unanimously
approved by the Members of the IDC.

5.| Details of Independent Advisors/| None

independent valuer, if any

16.Any other matter to be
hlgh\lghted

To the best of our knowledge and belief, after making proper enquiry, the information

contained in or accompanying this statement is, in all material respect, true and

correct and not misleading, whether by omission of any information or otherwise, and

includes all the information required to be disclosed by the Company under the SEBI
Delisting Regulations.

For and on behalf of the Committee of Independent Directors of

The Hooghly Mills Company Limited

v

v

i

.| Disclosure of Voting Pattern

None

Vijay Singh Dugar
Chairman
The Committee of Independent Directors

Place : Kolkata
Date : December 26, 2022
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